. IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 HYDERABAD BENCH

- AT HYDERASBAD

0.A.No,332/91 ' Date of Order: 10,2.94
BETWEEN 2
P.Anjaiah . : : .« Applicant,

AND T

The Ordipnacve Factory Preject,
Ministry of Defence,
Government of India,
Eddumailarsm Dist, Medak

- represented by its General

Manager, .+ Respondent,

Counsel for the Applicant .+ Mr, Meharchand Nori
Counsel for the Respondent e Mr.N.V.Ramana
CORAM 2

HON'BLE SHKI A.B.GORTHI : MEMBEK (ADMN.)
HON'BLE SHKI T, CHANDRASEKHARA REDDY : MEMBER (JUDL,)

-
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Order of the Division Bench delivered by
Hon'ble Shri A.,B.Gorthi, Member (Admn,).

In response to & notification issued by
the respomrdents to the Empleyment Exchange for filling
up certain posts of Driver Tractor 'C', the name of
the applicant was sponsored by the Empleyment Exchange,
He was thereiftérwinterviewed and was selected to be
appointed &s Driver Tractor ‘é'. Vide letter dated;

12;4.1986 the applicant was asked to submit three

Sets of attestation _fo‘ff‘rrﬁé%e did within time. There. ...

arcer po intimation was received by the applicant
and hence this applicatien praying for a direction
to the respondents to offer him appointment to the

post of Driver Tracter 'C°,

2. The_;QSppndenté in their reply affigdavit
accepted the few averments mede in the O.A;' They

have further clarifjed that the applicant was selected
for being appointed as Driver Tracter 'C' and his

name was in tne panel of select list at serial He.4 .
The reSpondent 8 contention ‘18 that the select list
would be followed till it is exhausted, The reply
affidavit contains categorical assurance that the

applicant would be offered appointment in turm (as)

‘and when a ve&cancy in the post of Driver Tractor °‘C'

comes up.

3. In view of the assettions and a¥surances
contained in the reply affidavit we can dispose of

this application with a direction to the respondents-
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to fgllow the select list strictly and to offer

dppointment te the applicant in his turn as and when

~® vacancy in Driver Tractor 'C*' arises, The application

is thus disposed of without any order as to cests,

Tl D

(T .CHANDRASEKHARA REDD

sd

(A.B ,GORTH
" Member (Judl,) o Member (2dmn, )

Dated:s 10th February, 1994

(Dictated in Open Court) o §

I T2 oz

Deputy Registrar(Judl,)ee

Copy toi=

1/ The ®eneral Manager, Ordinance Factory Preject, Ministry
of Defence, Gevernment of India, Eddumailaram Dist Medak.

2. One
K| . Ul‘ie

40‘ One
50’ One

Ram/=

copy to Sri, Y.Suryanarayana, advocate, CAT, Hyd.
copy to Sri. N.V,Rsmana, Addl, CGSC, CAT, Hyd.

copy to Library, CAT, Hyd.
Spare copy.
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Admitted and Interim Directions
issved. -
. r
Allowsd.
“—-—~Disposed of with directions.
Dismiissed.
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Dismissed for Iefault, \;
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